IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 6112 OF 2009
[arising out of SLP(C) No. 8364 of 2007 ]

LICOF INDA & ANR. ... APPELLANTS

VERSUS

CHHKEev©p7n L. RESPONDENT

ORDER

Leave granted.

W have heard the learned counsel for the
parties.

W find that the matter is covered by a
judgnment of this Court in Life Insurance Corporation of
India v. Jaya Chandel (2008) 3 SCC 382 in favour of the
appel | ant - Cor por ati on.

We, accordingly, allow the appeal, set aside the
order of the District Consuner D sputes Redressal
Forum Chi kmangal ur District, Chi kmangal ur, t he
Kar nat aka State Consuner D sputes Redressal Conm ssion,
Bangalore as well as that of the National Consuner

Di sputes Redressal Conm ssi on.

[J.M PANCHAL]
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